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NEW DELHY, THE 1

NOTTRICATTON
INCOME TAX

Woa112 (FH0,404/66/72-ITCC): In exercise of the
sub=clause (1ii) of clause (44) of Section 2 of the
(43 of 1961) the Central CGovernrent hereby authoris
is a Gazetted Officer of the Centrzl Covernment fo
a Tax Recovery Officer under the szid Act,

2o This Notification which supersedes Hotifid
(Folio,404/62/71-1T0C) dated 25th lareh, 1971 shall
effect from 26th June, 1972.

Thder Secretary to the
The Menager, -
Government of India Press,
Iler Delhi,

e e AR s s mim

Hoe 112 (Follo4404/66/72=110C )

Copy forwarded to:-

1s ALl Commissioners of Income-té.x.

( A

AVCR )

-

TH JUE, 1972,

owers conferred by
Tnwiome-tax Act, 1961
es Shri 3.Y. Patil who
exercise the powers of

btion Fo. 101
rome into forece with

i
XK. Wasta )
Covernment of India,.

2e¢ ALl pddle Cormmissioners of Income-tax.

3« ALL Directors of Inspection, _

4. The Director, IRS{DT) Staff College, Hagpurs

S« The Comptroller & Auditor General of India, New [Delhi (25 copies).

6. The Chicf Secretary, Govi. of Maharashtra, Bombdy, '

7+ The Accountant General, lwharashtra, Bombay.

8, 411 Sections/Officers in Board's office,

9. &hri P.B. Venkatasubramanian, Joint Secretary anfl Iegal Adviser,
Ministry of Iaw, New Delhi.

10, Bulletin Section (3 copies).

11. Guard File,

ffer””

-

' ( A.K] Festa )
Thder Secretary to the Goyernment of India,

PC/500 copies :
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